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I HATAT
[Sw< wew & (Rt fawmn)]

JIRTS, 27 93, 2026

FT.3M. 2748(31).—Fea T TR o (Fara) stfarf==w, 2008 (2008 =1 11af) (o =o® za
THT 3T ATATTAR Hgl TAT &) T g7 209 il ST (1) F T ST, A 6 L1, STETITIT, ATRT-
| GUE 3, IT-GUE (ji) TTFAFRTT T TR, LT FeaT 5576 i 15 famra 2025 & AT 9T & &
TATAT [T Hed TAd ([RHAT07 7ramT)] it Stfesg=ar §ear- F1.31. 5771 (31), e 13 feaww 2025 (e
THH THE THT I ATIGAAT Fgl AT 8) FIT S ATSGaAT 8§ UG A= § e qfF v qex
T 5T & Haret Srer & qgHter [aret # fFaw o afisEr sraiq atli-ae-arEa T ud a1
HTHET T AT G TRATSAT F AoATad, TeAv, Taed T T=Tad & TS & (o0 T9ferd g,
T ST T SIS e o ToIT ST SITera sl = =t of;

IF ATATAAT T FIE I ATATHIH T T 20F F ITLTT (4) F AT 3 FH=R =01
FATY " <A TR UF A IATAT | Taien 28 fTaeaw 2025 T wehrfera & 1= m;

TS AT e I E g, TEHTE qEH TR g aaer arhid #¥ 3w T g,

AR TR 7 I AT = dr g 205 Fr ITLTT (1) F ATELT | Fexlq GEhTL [ T
Rore weqa # & E;
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qA: T el AR, TEAH TTHN H I (X91e 6 TTH g 9¥ 36 AAHIHT Al gy 20% Fir
ITLTT (1) T T&d orfehdl &1 IR 2 g0, T8 J9oT 2t 2 & =08 Sumag aqgeT § AR g
&tk ST & for stfSta i Srusfy;

AT g T Fea T TEAT, S ATATAIT FT &M=T 20T ¥ ITLTT (2) F AL § Tg AT FLAT &
o TS # =9 fegEaT & IR g U 28 3uTaa aqget § AfafaE v avft feeEt 7 9
g el ALRTe § arcdtaes &9 9 iEa gr st

ATLAT

HeT T« T § A 3 aRFSET “aAteft-due-Ariasge td @U-+iaae & arsa Sgsan
gRasET F forg et S % Fetst ageler & sftugor it s areft sredmT afa ar Ra

Jfr 1 wfera faem
.| Seu/ . TR | | [-FATHT &7 AT afeaaq ST F1
#.9. qTe qaq g T THET T #r o
(RFe<H) | R | TFR
1 2 3 5 6 7 8 9

Toux &g T Jrrere arer, 1/10

@ = "rdiere 911, 1/10

HATATA T Z7ATI, 1/35

T T HRETE, 1/30

HTATEIE T 79T, 1/30

ST O ST, 1/5

STITTITH T FETIETE, 1/30

TATHFAT T FIXETE, 1/30

raTeTe T WETETE, 1/30

1 2681/4 04390 | fsft | W |- A A AT, 1/35

T T gZA, 1/35

At aaT AR, 1/30

TS 9T gEATA, 1/35

éﬂ?ﬁh‘l’ TGTATA I gL, 1/35

I HIAH T g AT, 1/35

g T gTATrr, 1/35

XA 94T 7ad, 1/20

T FAR T waA, 1/20

A THTE T 9849, 1/20

AT T AT 7T, 1/20

giers T uoi stfgear, 1/3
2 2746/7/1/1 0.0700 st | Ff %Qﬁ'ﬁwgsrw, 1/3

STETeT T 9919 ATZ7are, 1/3

ST T T Afeeare, 1/3
3 2747/1/1 0.0800 | fasft | Ffw | FherdraTer T U5, 1/3

ST O 99 AT2ea, 1/3

2746/7/1/2 0.0370

4 2746/7/2/1 0.0100 fosft | o | gferwe o uow sfgeam, (qor fgem)

2747/1/2 0.1760




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

2747/2/1 0.0820
2746/7/2/2 0.0660
5 2746/7/3 0.0160 et | 7R fromrfemer o wew sfgeare, (b
2747/2/2 0.1720 =)
2747/3 0.0520
FA I0OT 1.2000

[5- 1. &, U e v o 1.8 0 S g 9/5/2022- 9 o el /Y. - ey (e . 60371)
e 12.04.2022]

ST ATEE, T TeTaAE strerahr (Rt

MINISTRY OF RAILWAYS
[North Central Railway (Construction Organization)]
NOTIFICATION
Prayagraj, the 27th May, 2026

S.0. 2748(E).—Whereas, by the notification of the Government of India, in the ministry of Railways (North
Central Railway, Construction Department), Notification Number S.0. 5771(E), dated the 13 December 2025
published in Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), Gazette Number 5576, dated the 15
December 2025 (hereinafter referred to as the said notification) and issued under sub-section (I) of section 20A of the
Railways (Amendment) Act, 2008 (11th of 2008) (hereinafter referred to as the said Act), the Central Government
declared its intention to acquire the Land specified in the schedule annexed to the said notification for the purpose of
execution, maintenance, management and operation of Special Railway Project namely “Construction of Jhansi-
Khairar-Manikpur & Khairar-Bhimsen Rail Line Doubling Project” in the district of Niwari in the State of Madhya
Pradesh;

And whereas, the substance of the said notification was published in daily newspapers namely, “Dainik
Jagran & Amar Ujala” dated 28 December 2025 under sub-section (4) of section 20A of the said Act shall be final.

And whereas, No objection was received and the same has been considered by the Competent authority
accordingly order has been passed;

And whereas, in pursuance of sub-section (I) of section 20E of the said Act, the competent Authority has
submitted its report to the Central Government;

Now therefore, upon receipt of the said report of the Competent Authority and in exercise of the powers
conferred by sub-section (I) of section 20E of the said Act, the Central Government hereby declares that the lands
specified in the schedule annexed here to shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed here
to shall vest absolutely in the Central Government free from all encumbrances.

SCHEDULE

Brief Description of the land to be acquired, with or without structure, for the Special Railway Project, namely
“Jhansi-Khairar-Manikpur & Khairar-Bhimsen Rail Line Doubling Project” under Niwari Tehsil of Niwari
District in the state of Madhya Pradesh.

Name Acquisiti
SL of Name of on Area Type of | Nature of
No. | District/ Village Khasra No (In Land Land Name of Land Owner
Tehsil Hectare)
1 2 3 4 5 6 7 8
1 2 3 5 6 7 8 9
Pushpendra Singh, son of Motilal Pal —
1 | Niwari Tf;larka 2681/4 0.4390 Pvt. Agri. | 1/10
as Milan, son of Motilal Pal — 1/10
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Munnalal, son of Harnarayan — 1/35

Thakurdas, son of Mathuraprasad — 1/30

Matadin, son of Mathuraprasad — 1/30

Hazarilal, son of Jankiprasad — 1/5

Asharam, son of Mathuraprasad — 1/30

Ashok Kumar, son of Mathuraprasad —
1/30

Sundarlal, son of Mathuraprasad — 1/30

Matadin, son of Harnarayan — 1/35

Dhaniram, son of Harnarayan — 1/35

Dhanwanti, widow of Mathuraprasad —
1/30

Rajarani, widow of Harnarayan — 1/35

Lakhanlal, son of Harnarayan — 1/35

Sitaram, son of Harnarayan — 1/35

Pukkhan, daughter of Harnarayan — 1/35

Harkunwar, widow of Madan — 1/20

Anil Kumar, son of Madan — 1/20

Sunil Kumar, son of Madan — 1/20

Sunita Arya, daughter of Madan — 1/20

Harishankar, son of Pajan Ahirwar — 1/3

2746/7/1/1 0.0700 Pvt. Agri. Kishorilal, son of Pajan — 1/3
Jagdish, son of Pajan Ahirwar — 1/3
Harishankar, son of Pajan Ahirwar — 1/3
2747/1/1 0.0800 Pvt. Agri. Kishorilal, son of Pajan — 1/3
Jagdish, son of Pajan Ahirwar — 1/3
2746/7/1/2 0.0370
2746/7/2/1 0.0100 . Harishankar, son of Pajan Ahirwar (Full
Pvt. Agri.
2747172 0.1760 Share)
2747/2/1 0.0820
2746/7/2/2 0.0660
2746/7/3 0.0160 . Kishorilal, son of Pajan Ahirwar (Full
Pvt. Agri.
2747/2/2 0.1720 Share)
2747/3 0.0520
Total 1.2000

[e-F. No. NCR-HQOCENG(LAND)/5/2022-O/o DY. CE/C-I/JHS(Computer No. 60371) dated 12.04.2022]

RAJKUMAR WANKHEDE, Chief Administrative Officer (construction)
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